
CENTRAL ADM2NIRXFIVE TRIBUNAL 
ER1KUIJM BENCH 

O.A.No.lLof 1994 

Thursday this the 13th day of January, 1994. 

COR) 

The Honble Mr.Justice Chettur Sankaran Nair Vice Chairmai 

The Hon b]. e Mr. P. V. Ventakrishn, Anin istrat lye Member  

N.Madhusoodanan Nair, T.O.A.Gr.I1 
0/c Chief Geral Manager, Telecom 
Thiriivananthapuram-33. 

K.Gopinathan Pi].lai, TOA Gr.II 
-dc- 	 -do 

3.K.Padmavathy Pmma, T.0.A. Gr.flI 
(General) -do- 	-do-. 

4 • Lekshmi Janardhanan, T, O.A, 
GR. II, -do- 	-do... 

5, N..Latheef Khan, T.O.A. Gr.III 
-do- 	-do- 

T.K.AmbikaDevi, T.CLA.Gr.III 
-do- 	-do- 

&lochana Bai C. WA Gr. III 
-do- 	-do. 	 ....)pplicants 

(By Advocate Ms. Pearly Jose) 

V. 

thief GEnel Manager, Tel ecom 
Kerala Circle, Thiruvananthapurrn, 

Director General, Teleconmunications 
Department, Sanchar Bhavan, New Delhi. 

3, UnIon of India reresented by 
its Secretary. Ministry ofcomrnunications, 
New Delhi. 	 ......Respondents 

(By Advoc6te Mr.Unnikrishna rep. &r.cGSC). 

ORD ER 

CHETTUR SANKARAN NAIR(J), VICE CHA1RMJN. 

Applicants are aggrieved by Annexure.A2 order 

denying them the benefit of C1tifl9 special pay 

for fixation of pay on promotion. Annexure.A2 states 

I 



-2- 

that special pay will not be counted for the purpose 

of pay fixation. Some of the applicants have made 

representations and Annexure.A3 and AnZexure.M repr 

sentatjons are pending consideration before the second 

respondent Director General, i'ëleconirninjcationa. 

Without ecpressing any opinion on the merits, we 

direct second respondt to consider the representations 

and pass appropriate orders thereon within three 

months from today. Standing Counsel will forward 

a copy of the O.4, and the representations annexed 

to that respondent for necessary action. 

20 	Application is diOd of with the aforesaid 

directions. No costs. 

Dated 13th January, 1994, 

P.V. VENIA1cRIsHN 
ADMNI STRkTIVE MEMBER 

ksj 31. 

~ , '- 	 - V 

CHEUR SANEARN NAIR(J) 
VICE CHAIRMAN 

a 


